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. the Administrative Tribunal (Procedure} Rules 1987.

&)

‘the same has been scrutinised with reference to the roint
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The application has been submitte

to the Tribunal by

\

Advocate/ﬁﬁﬁml?m

under section 19 of the Adm‘inistrative Tribunal Act, 1985 Lnd
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mentioned in the check 1ist in the light of the provisionft in

The aprlicat ion is in order and may be 1 isted for
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11. Have legible cories of the annexure duly %éi:>
attested been filed.

12, Has the Index of documents been fileqg, and ‘%f&)
pagination done orOﬁerly. " .

13, Has the applicahtgaxhausted all available “?>
remidies. - :

14. Has the declaration as required by item NO, 7 of ‘b/>
form, I been made, ) : .

15. Have reguired number of envelops (file size) ra i
bearlng full address of the respondents been: flled

16. (a) whether the relief. sought for, arise out of ™
- single .cause of actlon .

(b) whether any interim relief ks prayed for.

17. 1In case an MA for condonation of delay in filed e
+  is 1t Sup ported by an affidavit of the applicant.

18, Whether‘tﬁis_case can be heard by single Bench, ¥E£E>‘
‘ ' +
19. Any other point. —

20. Result of the scrutlny with 1nt1al of the scrutlny ‘T}dnif 44

clerk.,

%

Scrutiny Aslizgéq;q ' ' ) T e

.- [ b . . \

section Officer.
DEpth Registrar. L | %

Registrar.
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title, :
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and verified. '
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(¢) Have sufricient
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aprlication beon field.

U
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5.. Whether english traznlzcion cf documents in
a language other than englist or Hindi been filed,

6. Is the application cn in time. {Sae Section 21) “éi?

7.. Has the Vakalatnama/Memo cf Arrerance/authorisation T?ii)
been filed. - o

'8, Tt the aprlication malntaLnablllty. - v
(s = 2, 14, 18, or U.,R. 8 etc.)
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SINGLE B CASE ;

G, 3uryanarayana , JeeApplicant

AND Pl mm!yw CEwm

The Sub Divisional Engineer (Phones),

*
i Rajahmundry and three others, . .\'wResponden
,,‘,\ - ,‘?
CHRONOLOGICAL STATEMENT OF EVENh
s1. ‘ |
NO. Date Events
1. 25,110,95 The applicant applled for
grounds.’
s 24 15,12,95 The applicant was directed to appearvefore the
” DM & HO, Kakinada and the applicant pppeared bfore
the authority , who had issued a certificate to
continue to be on leave, o
3 5e1.96 The, applicant was again subjected to|medical exam
' by the DM & HO, Kakinada.
4 16.41.96 The applicant was again directed by [the second
respondent to appear before the DM & HO.
5 . 23,2.96 The Hon'ble Tribunal directed the féspondents to
make payment of the leave salary and allowances
‘ as per eligibility.
P
S : 6. 26.2,96 The applicant was SubJeCted to further tests by
!g -the second respondent. 2
fa ] '
74 21.3.,96 The applicant represented to the @9, Telecom, _
"3 Rju to make payment of the leave sallary as directe-
b the Hon'ble Tribunal. -
84 26.3,96 The applicant was again subjected tg medical exam
and was directed to appear before the P&T Dispen-
‘ sary, Rajahmundry on 2,4,96, :
9, 3.,4.96 The applicant was referred by the P4R Dispensary
L to appear before the DM & HO for seyeral tests
and the DM & HO also opined that th¢ applicant
\ﬂo b r should be given rest,’ The P&T Dispemsary had
-}\& confirmed the ovinion of the DM & Hp and
. recommended for leave. In spite of the medical
o RS reports, the applicant was not granfed the leave
. F‘L CV applied for and was not paid the lehve salary
. {% \ and allowances as per his eligibiligy.
7 . ¥ N . ]
Hence, this application before the Hon'ble
Tribunal seeking redréssal of his grievances,
Hyder abad.
Dated: 4,6,96
=
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IN THE CENTR2L ADMINISTRATIVE TRIBUNAL
MYDERABAD BENCH :: AT HYDERABAD
on No. BtQ  of 1996
Betweent
G,Suryanarayana .« o Applicant
AND
The Sub Divisional Officer (Phones), '
Rajahmundry and three others. . « « Respondents
' INDEX

81,
NC. Description of the document AnnlNo, Page NoO
1. Origiinal Application 1 -8 .
2 Memo NO.E-B/LM—PM/90-96/33U dt._6.12.95

of the SDO, Amalapuram. I 9
3. RC No.Spl/E-V/95 dt. 11.12.95 of the DM

& HO, Kakinada. ' II 10
4, Memo NoeE—3/LM~PM/90-96/338 dt. 27.12.95
. of the second respondent addressed to

DM & HO, Kakinada. 117 11
5. Representation of the applicantto the

second respondent dt, 8.1.96. v 12
6. Memo No.E,.3/Li-PM/90-96/341 dt. 5.1.96

of the second respondent addressed to the

DM & HO, Vi 13
7. Memo No,E-3/LM-PM/W4/95-96/12 dt. 19.2.96

of the second respondent. VI 14
8. Representation of the applicant dt. |

28,2.96 to the second respondent. VI 15
9. Copy of the order in OA 1280/95 dt. 23.2.96

£ this Hon'ble Tribunal. VIII 16 - VU

10. Representaticn of the applicant dt.

21,3.96 addressed to the G, *elecom,

: Rajahmundry. IX 18 = 1%

11. Memo No.2-2/5/95-96/17 dated 26.3.96. X 20
12. Memo No,3/96-97/ dated 2,4.96 of the
_ Medical Officer, P & T Medicel Board, XI 21
13, © Memo No.PTD/Disc/HC/96~97 dt, 24.4.96

of the Chief Medical Cfficer, P & T

Dispensary. _ ‘ X1t 22
14, Representation of the applicant Jdated

30.4.96 to the Chief Fedical Cfficer, '

P & T Diespensary, Rajahmundry. XILT 23
Hyderabad
Dated: 17.6.96

CCUNSEL-FOR THE




| Hppcakes filed ofe 19 § CAT fes 192

g

wad

trative Tribunals aAct, 1985,

Iy THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH : AT HYDERABAD

oa vo» &b9

of 1996

Between s

cudala Suryanarayana, 5/0 Sambaia@,
aged about 37 years, working as Wireman,
Test Desk/Main Distribution Frame,
Telecom Deptt.,, Sanchar Bhavan, .
Rajahmundry,

AND

1, The Sub-Divisional Engineer }Phones],
'~ Sanchar Bhavan, Rajahmundry.

2,) The Sub Divisional Engineer (Phones),
Amal apur am,

3. The Divisional Engineér (Tel ephones) ,
(Maintenance}, Rajahmundry,

4, The Géneral Manager, Telecom,:

East Dodavari Tel ecom DlStrlCt,
Rajahmundry,

DETAILS OF THE APPLICANTS

Address for service of summons/

notices etc on the applicants Advocate, 1-141230/9,
Andhra Bank Lgne, Chikkada-
14 PARTICULARS OF THE ORDER AGAINST WHICH THE 0A IS MADE!
"This Application is against the inaction on the part of the
. ‘ 2\
respondents to make payment of l@ve salary due to|the applicant
L
2 Nl Rlais™ oy 11 view‘of the eligibillity of the
applicant for medical leave and payment in lieu thereof".
24 JURISDICTION OF THE TRIBUNAL: .

The applicant declares that the subject matter of

against which this applicant wants redressal is within the jurisdic-

tion of the Tribunal under Section 14 (1) (b) (11) of tHe Adminis-

trative Tribunals Act, 1985’

34 LIMITATION

The applicant further déclares that the agpplication is within

the limitation period prescribed in section 21 (1) (a) ¢f the A&minis

y s

Sanka Ramakris

the order

174

v.:.;AppliCant

" s s RE€SPONdents

hna Rao,
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'cﬁarge memo for certain alleged irreqularities

. treated him had come to a decision that the applicag

3 3 s

4, FACTS OF THE CASES:

4418 It is respectfully submitted that the applicant joined the

Telecom Deptt as Mazdoor (Casual) durmg the year 1978, Mg was promoted

as requlac mazdoor in the year 1983.
was promoted to the cadre df Wireman

The applicent, having been passed
the depar tmental examination,

during the month of Jan, 1990. Ever since, the appl:.c.ant has been:

y and s:.ncerely without any complaints hatsoeve::

working del igenktl

from the superiors.

tted that.the applicant was jdsued with a

4428 It is Further submi
and in ahick succe- '

ssion, he was also transferred o Amalapuram within one hour from

g thg same the

the time the charge memo was issued and challengin

applicant filed OA No.1280/95 pefore this Hon'ble Tribynal, which w

unfortunately dismissed, But during the deliberations ¢f the above

0A, this Hon'ble Tribunal vide its orders dated 23.2,9p in OA 1280/9

Kskinada for medical check up. &ccordingly, the applficant attended
on 15.'12,95, The ﬁM & HO examined the épplicant on the vexry date
as the applicant was unwell, ‘he was moved to Govt Hgspital, Rajah
mundry and the Civil Surgeon attended on the applicdnt has recomm
for a day's rest and issued a certificate recommending léaVe upto
15,12,95, The said certificate was submitted to he EDO (T), Amala
puram. Unfortunately, the applicant faced the same [trouble again
and attended the Govt Hospital, Rajshmundry and theg Gov-t Doctor,
t requires s

rest on medical treatment and so he had issued a certificate

" recommending leave for 10 days from 16,12,95. Therefore, the app

had extended leave for 10 days from 16,12,95 as advised by the D

and further spells in continuation. The applicant jhad aw}ailed



'10th spell for 20 days from 15.3.96 to 28.4.96.

also forwarded,

38 3 33

leave on medical grounds for the following spells:

1st spell for 30 days ffom 25,10,95 to 23,11,95

2nd spell for 15 days from 24.11,95 to 8,12,95

3rd for 15 days

spell from 9.12,95 to 23.12,95

4th spell for 10 days from 16,12,95 to 25.12,95

5th spell for 20 days from 26,12,95 to 14.1.96

6th spell for 10 days from 15.1.96 to 24.,1.96

7th spell for 20 days from 25,1.96 to 13,2.96

8th spell for 15 days from 14.2.96 to 28.'2.96

9th spell for 15 days from 29.2.96 to 14.3,96

Instead of accepting the medical opinion of the DN & HO,' -

surprisingly, the second respondent had directed the applicant to

appear for medical check up onee again. During the peribd between

the 5th and 9th spells of leave, the applicant was direc

to bhe DM & HO, Kakinada on 6.1.,96, 16.,1,96 and 26,’2.96

instructions, of the second respondent, the appliC§nt repprted at the
office of hhe DM & HO on 5;1.96 and 26,2,96, Since the akpliCant is

in badly need of money for his subsistence and to'maintain his family,

as
he
on
varam, the applicant was not examined and this fact was
the second respondeﬁt telegrabhically. As the applicant
starving, on 8,'1,96 he submitted 3 ;epresentation to thd

respondent requesting him to make Payment of pay and al)

the leave period as 5 months have already been passed without pay and

allowances, duly enClosing‘therewith the leave due lettpr of the

deptt dt. 11,8.95,

4,3,
upon harrassing the applicant, instead of taking action
reports and representations of the applicant, had again

applicant to appear for medlcal check up on 16,'1.96. Sih

G Sumerr

he was on leave without pay and allowances for more than 5 months
obeyed the orders of the second respondaént and visitdd the DM & HO

5.1,96. But unfortunately, as the DM & HO was on camy

in which the leave aécount of the spplicant was

It is further submitted that the second respondeht, who is ben

ted to report

+| &s per the

at Rampachod
informed to
was 1iterally
e second

lowances for

on the medica

directed the

Ce the
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he informed

$: 4 33

applicant was not paid;ény alldwances for several months,
econd respondent to grant him TA o visit the medicall authorities

the s
was not paid TA adVaﬂce in ppite

as directed, well in &dvance., But he
fen his

of applying sufflclently in adVanCe. The apnl:.canl. has taP

difficulties in strides and as per the directions of the gecond respon=-

dent appeared before the medical authorities on 26,2.96 d 27.2.96

but the DM & HO is a touring offlcer, who has to admlnlsw=r the entire.

district. As such he was on tour on both these days and this fact was

informed to the second respondent by the applicant for fufrther

instructions.

4,4, It is further submitted that at this stage, the agdplicant was

in receipt of the interim orders in OA 1280/95 and with fond hope, he
had represented'to the General Manager *to order for paym¢nt of his

leave salary vide representation dated 21.,3.96, No actiof has been

taken on this representation and it is learnt that in order to avoid

payment, the respondents are 311ent on the ground that the leave of

the applicant was not settled by the reapondents.

| 4.5, It is fygrther submitted that in contravention to |all wules
and for the reasons best known to the second respondent,| in furtheranc
of his harrassment of the applicant, finally thought fiff to refer fhe
applicant to appear before the Medical Officer, P&T Disgensary,
Rajahmundry on 2;4;96: Accbrdingly, the applicant attended the
dispensary; who had referred the applicant's case to the Govt HQrs
Hospital at Rajahmundry. On 3,4.96 when thé applicant attended the
Govt Hrs Hospital, Rajahmundry, medical check up was cgnducted and
tests were conducted with samples of blood, urine-and stool and-COns
quently on 5,4,96, the fest results were decléfed by the CGovt Hospit
duly prescribing medicines and giving the medical opindon that it is
necessary for-the gpplicant to have rest and issued cerftificate to

this effect. Then with these reports, the applicant appLared before

the P&T Dispensary, who have referred him to the Govt Hospttal, Rajah
- mundry. The P&T Dispensary having gone through the reporf of the

Govt Hospital had concurredlwith the opinion of the Cowt Hospital an

in turn advised the applicant to take rest and apply'for leave as per

the certificates issued by the Govt Hospital, These regorts and

%,Su (WW
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medical certificates were submit

aving done all this exercise,

ically f£it for duty

applicant. H

o prove that the applicant was med

incumbent on

granted leave duly making payment of

spells mentioned above. In spite of the whole exercise,

applicant had 240+15 days of EL and more th

Leave to his credit,

dents nor the payment was made for the leave availed by

The representation made to @4, Telecom, Raj ahmundry on

been replied so far by the respondents. Hence, the appl

other alternative egcept to approach this Hon'ble Tr ibunal

redressal. of his grievances.,

5.4 ROUNDS FOR RELIEF WITH LEGAL PROVISIONS:

itted to the second respondent

them to accept this many medical opin‘ions ad sho

the leave salary for

the entire leave was not sanctioned Dy

(23

| by the

the respondents have failed

but |it 1s

uld have
1 the

though the -

an 150 days of Half Pay

F the respone .
him so far. -
21.B.96 had not
icght has no |

seecking

5.1, It is submitted that consecuent on the illegal tra*)usfer of the

applicant, the name of the applicant was struck off from
of AE, Phones, Rajahmundry. The applicant had submitted |}
applications and medical certificates to the DE, Telecom
Rajahmundry as per the procedures in €ogue. ‘The ¥indicti
of the respondents is very well seen that the applicant
to apply for leave to _thé SDE (T), Amalapuram, even thou
cant had not joined the said sub-division consequent to

as he was on medical leave from the time that he had be

It 557&1 futile exercise on the part of the respondents
appliéant to submit his leave applications,
anpthing in this regard to the second respondent, even
of the sub-division of the second respondent. Surprisiy

very begmn ing,

to appear for medlcal examination and subjecting the applicant to

undergo various tests in various hospitals. The second

assuming jurisdiction,

joining the sub-division and had been directing the gglicant to app

for medical tests, whkiwmk without asscertaining and oby

permission/intimation by the medical authorities, on t

medical cer

the second resrondent has been directing the applic

had suf fered the applicant, even whehout his

aining prior

he dates whic

the strength

iis leave
{(MTC),

ife attitude
was difected
gh the appli_
his transfer,
bn transferred
to direct the
tificates and
without joini

gly, from the

respondent,

were not convenient to the medicszsl authorities themselves, Had the
second respondent taken prior permission/intimation from the
Ut Suyy aamapgze
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#4 medical authorities to have the applicant medically examined on khe

aates suitable to them, the applicant wbuld not have been [subjected to

various trips to the Govt Hospital, resultantly had to refain back

as the DM & HO and the oncerned authorfties were not availlasble at the
HQrs of the Hospital due to their pre-occupation with the State Govt
1y, the

programmes auch as P.V.P (Prajala Vaddaku Palana). Obvious
responder;ts are not happy on the applj.cant's approach to _':his an'ble
Tribunal on transfer matter. In order to compel the applifant to join
duty, the respondents have resorted to dubious methods of|subjecting
the applicant to various medical tests and denying him the leave salary
apar'ﬁ from payment of TA advance for attending the medical check ups.
It is a matter of course that an officialhaving suf ficienft EL/HFL
at hils credit, should be granted leave and there was no need for refe=-
rring the official for second and third medical opinions |and coﬁsequent
the leave salary is paid to the official, In the present [case, ‘the

| applicant has at his credit 240+15 days of EL and more than 150 days
of HPL, In the case of the applicant, the normal procedures were set
at rest and a peculiar procedure was adopted by the respdndents to
harrass the adplicant with'vindictiVe motives subjecting |him to various
harrassments by way of subjecting him to medical tests £qr several
times, not granting leave and not making payment of the Jeave that he
has availed, in spite of the fact that the ieave avalled|and the leave
applied are smpported by medical certificates., It is further submitted
that this Hon'ble Tribunal was pleased to direct to sahc-:ion the leave
and to make‘payment of the leave sala;y, instead of obeying the orders
of this Hon'ble Tribunal, various misleading avenues were made in odde
to harrass the applicant and force him to join duty at A#alapuram. The

. whole exercise seems to' be to subserve their inteérests thwarting the

benefit of the ordex;s granted by this Hon'ble Tribunal.

D24 It is also a matter of surprise that there is no ':.omunication
from the respondents dwo the applicant that the leave applied for by

him was denied or not granted; In the absence of any such communicatio:
it has to be deemed that the leave was granted to the gpplicant accord
ing to the eligibility w.e.f,' 25,10,95 and therefore, the applic#at is

entitled for payment of leave salary and allowances w.e. £, 25.i0.-95

e

as per his eligibility,'
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6 DETAILS OF REMEDIES EXHAUSTED: WWLMW
L WA T DAL RO P TR ' TR LEBETID |
Ag WMMWW h,faucaw Moot calloa
h & Lot redented to the G4, Telecom,

2 ;\C'the apUlleant L P Pwﬁg(,gnqﬁ lo~-3/ i e

Rajahmundry on 21,3,96 requesting him to grant leave ‘a ppl ied for/(

and #2 make payment of the leave salary and allowances tbere of as

he was suffering'without payment for several months, which was not

‘responded and “the respondents are keéping silenty &
SEGwe R e flrdlvnad, Therefore, the applicant has nd other alter-

native and efficacious remedy except approaching this Hop'ble Tribunal

for redressal of his grievances,’

v MATTERS NOT PREVIQUSLY FILED OR PENDING WITH ANY (THER COURTS
i‘he applicant further declares that he had not prgviously filed
any application, writ petition, or sui‘t‘regarding the mafiter in respect
of which this application has been made before any other |court or
/ any other authority or any other Bench of the Tribunal ndr any such

application, writ petition or suit is pending before any [of then.

84 RELIEFS SOUGHT: In viéw ©f the facts mentk"oned in |para 4, the
appliﬁ"ant piays for the following reliefs:
It is respectfully prayed that the Hon'ble Tribungl may be
‘pleased to direct the respondent:s to grant the leave appllied for by
E"/’z:he applicant from 25l.~10.'95 till date g;o‘éo make payment jof£ the salar'y
and allowances as per his eligibility, as bhe applicant is“‘ suffer ing
for pay and allowances for the last 6 months declaring the action of
the respondggts as arbitrary, unwanted, frivolous and is pnly a
vindictive éction of the respondents and in #olation of ‘the rules and
be pleased to pass such other and further order or orders| as the Hon'bl

Tribunal may deem fit and proper in the circumstances of fthe Case,’

94 INTERIM RELIEF: Tt is respectfully prayed that the| Hon'ble
Tribunal may be pleased to diréct the respondents to make immediake
payment of the salary and allowances for any of the spellk of leave,

as an interim measure in order to sustain himself and his|family,
pending disposal of the 0A and be Pleased to pass such other and ﬁurth‘e.'
order or orders as the Hon'ble Tribunal may deem fit and proper in

the circumstances of the Case,

@%/_ < Yy {\IWAEAL
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10.  NOT APPLICABLE

11, Particulars of the Postal Crder:
as’ Po No: €Y LLTST

b Dates -t

C.r‘ ‘ Feet R5,50/=~

4. Name of the Office of issues | is P01 D
e, Wame of the office payable ats Ty Po-

J 50
12, LIST OF ENCLOSURES: AS PER INDEX 'Q’E et

VERIFICATICN

I, CGudala Suryanarayana, S/o Sambaiah, aged asboutl 37 years,

working as Wireman, T st Desk, Main Distribution Frame,
nications, Rajahmundry, do hereby verify that the conten
1 to'é.- and 6 to 2 are true to my personal knowledge ané
believed to be true on legai advice and hat I have not d

any material facts,

Hyder abad | | (%*5” W |

Dated: 4,6.,96 SIRIATURE OF THE APPL

Telecomml-
ts of paras
para 5

uppressed

ICANT
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DEPARTMENT OF TELECOMMUNICATIONS

.From To
Sub-Divisional Officer, The District Medical
Telecommunications, Officer, Kakinada,
Amalapuram -~ 533201,
Ee
E-3/LM=PM/90-96/330 dated 6,12,95
Sir,

Sub: Referring the case of Shri G,Suryanaray

Wireman, Telephones, transferred from R

to Amalapuram Telephone Exchange.

Sti G,Suryanarayana, Wireman, who has transf

Rajalmundry to the Telephone Exchange, Amalapuram has
leave on medical grounds continuously from 25,10.95.
certificate issued by Dr.K.V.Rangaprasada Rao, RMP -
Rajahmundry for 30 days w.e.f., 25,10.,95 and alsc 15
24,11,95 in originals are herewith sent., Sri G,Suryar
Wireman is directed to appear before you for medical

on 15,12,95.

Hence, you are requested to kindly check up
and intimate the genuineness of his health, The medi
cate enclosed may please be returned after verificat

b
hr

Yours faithf]

U.lly;
Sd/- '
(P.S.N.Murtiy)
. , Sub-Divisional Officer,
Encl: #s above 2 MCs inoriginals, Telecom, Amglapuram=53320:
. Phone: 2120(
Copy to:
1. G,Suryanarayana, Wireman, Telephones, Sidhardhanagar,
Rajahmundry, He is directed to appear before the|DM & HB,
Kakinada on 15,12,95 for medical check up withoul fail,

DE, Telecom (Mtge), Rajahmundry, £/f/o/i,
SDE, Phones, Amalapuram, £/i

@1, Telecom, Rajahmundry, £/f/o/i.

///TRUE CoPY///

[*C /Z______

& Health

q

N A,
8 jahmund ry.

rred from
been on
The Medicél
Tummal aya,
days from
arayana
check up

the official
al certifi-

ion,




¥ram

Drg Do dppoean MBHL,
Mot Maddeat &

g “r %«

- dub Mecdlonl q:mm:!mntion of Sri u.Jurvwm‘nycaa.‘A'i

' R ofa

,;Z;nemﬂﬁ 7

el Srﬂ. G Swynnara*rrmu... I‘cma.n.a-m.e!)oru.

fovernment of Andhrs sradeéh
Fedlool ¢ Uaalth Doy a“tment.
-l

do

The Pub Iivioig

dad th- 024 ar, Lel ecommun’ ¢ ol

Godavar Llaldnodn. ’ amal, aparam,
: Reulios L. /¥3/95y00%08 21295

Tel onom Mol muram « Hamardind.
Iour Tal'e oy /LE-».&.’M/.QO-?E‘/E Antead 6¢ 12.95-

. na
I enclode harrwlth s medleal emnminalon report

Amal. npuram,

Youed

hal Ol o,
ONi ,

X aman

in remoct

| Pad theullys
i-‘."'-v-'”‘}" :-——‘:.__“:"‘ e
Diot.Medioal & llml th Qfficar, ‘
Bran® do rTnan_f:i Jndnntne
. . ) ‘-L:\ W .
Cony *o Sr 1 Gevutynnarayonie
vl en o e

Tal edom, . imnd mpuram,

[

G*F‘}y




S

No, £-3/1M. PM/90-96/3 38

From: To

-
DEPARTMENT OF rELECOMMUN TCATIONS D ,Zf7:§

154

Sub-Divisional Officer, The. District Medical &

Telecom, Amalapuram, Héalth Officer, Kakinada,

dt. 27.12,95

Sir,

Subs Referring the case of Sri G,Suryanarayana

Wireman,

Telephones transferred from Rajahmundry to

Amalapuram, Telephone Excahnge.

Sri G,Suryanarayana, Wireman, Telecom, who haj

transferred from Rajahmundry to Amalapuram Telephone E
extended his leave on medical grounds for a period of
We€uf., 16,12.95 and further extended for 20 days w.e,
The medical certificates ssied by the Medical Officer,

been
change

10 days

o, 26412,95
Govt

Distt,Hospital, Rajahmundry amé Civil #sstt.Surgeon, Ggvt Distt

Hors Hospital, Rajahmundry are herewith sent #n origin
G.Suryanarayana, Wireman, Telecom is directed to appea
for medical check up on 5.1.96, ‘lence, you are request
check up the official and intimate the genuineness of

The medical certificates enclosed may please

returned after verification without fail.

The medical certificates sent vide this offid

gls, Sri
¥ beforeyou
ed to kindly

his health.

e

e lr.nO.

E-3/LM.PM/90-96/338 dt., 6.12,95 may also kindly be refurned '

as the same are required for settling the leave case gf the

official.

Yours faithfully
sS4/~
(PSN Murthy)

Encl: A/a 2 MCs in original. $DO, Amalapur pm

Copy to:

1. G.Suryanarayana, Wireman, Telephones, Sidhardhamagar, Near
sarangadhara Metta, D.No.63-4-17, RMY, He is diregted to
appear before the DM&HO, ¥3 on 5.1.96 for medical |check up
without fail,

2, @, Telecom, Rjy £/f/o/1i. .

3, D&, Telecom, Mtce, (Rural)-Rmy, £/f/o/i.
4, SDE, Phones, Amalapuram F/o,
///TRUE COPY///
.
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token of my atéendanca a lettar baurdng Na.Rt_Numsplu

Franm ‘ ) g
o . l PT\\"
G 3uryunarayana ’
Wireman, Yalaconm
(orn tramsfac to Amalapuram)
Hamudwspetia PC !
Sidhardhg Mag gt
HAJAAMA NUHY =585 105
T . .
The 3ub-Diviniompl Qfficer
Taluconm
‘“ A AL APUR ar
Sirr
‘Sub: Madical Examingtion Rupact of i o e “*“‘"“”* -
submiga ion for sattlemopt of leque oo

nffecting of pay and allowarces - rw\nldl

o m e o M m e - ™ wm W o Em R & wm e o . -

I subnit tor fuvow of your kind Hupour £y )

for 2rd Madical spiriorn 2t O.M. & H. U, Kakirada,.

] have attunded accordingly. The D M & H C aut

have forwarded the report of tre Medical Examination,

a% -12-95 fron the said Office haa-also kx bean 9

L ]

Lo 1w,

ng .,

e w e

wuy direct e

hoxitias.
ay a
/£5/95

ivlﬂ"

1 am faruwarcleng thy aama for aarly aattlnmunt”bV my

lagve Cpse cxpecting: thal your gondserluay bd nlosed

t he paymant of my legve salary avoiding t e miser uf

of my Pgmily,

Thanking you Sir,
' Yours fgitifully,

(L_l'- gu\\‘ ,\ *".J P '|“[ ',=I" b »

"' 'J
Rajashmundry, A JUHYﬂNﬂHhY ﬂ )
D/ '8"01"'96 .
Frcl: 1. Letter of leave at credit. 451, 

Copy ta D % £ Telscom Mainterunce
Pushkarghat, Ryjahmudndry.

-

Lo Gopgugn

.starvat ion
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V2 DEPARTMENT OF TELECOMMUNICATIONS b
~ 7a
To _

Froms: )
P

The District Medical &

i Sub-Divisional Officer,
- Health Officer,

Telecommunications,

Amalapuram - 533201. Kakinada,
No.E-S/LM-PM/90—96/341I dated 5.1.96
Sir,

- Sub; Referring the case of Sri G,Suryanarayana,
Wireman-Telephones, transferred from
Rajahmundry to Amalapuram TelephoneExge.

Refs This office 1r.No.E-3/LM.F1/90-96/338
dt, 27.12,95.

Sri G.Suryanarayana, Wireman-Telephones who has been
transferred from Rajahmundry to Amalapuram, Telephone Hxchange,
was directed to appear before yoy on 5.1.96 for medical] checkup
as he has been continuously on leave on medical groundg wef.,
25,.10.95. The said official telegraphically informed to this
office that he attended yOur office on 5.1.96 and you Are on
camp. |

Hence, Sri G,Suryanarayana, wireman-Telephongs is
again directed to appear before you for medical check jup on
10.1,96 and as such you are requested to check up the Jofficial
and inform the genuineness of his health. The medical [certifi-
cates enclosed to the letter cited under referencCe may please
be returned after verification without fzil alongwith] mhe
- medical certificate already sent vide this office 1r.No.E-3/

LM. BM/90-96/330 dt. 6.12,95 as they are required for [settling

- the leave case of the official.

vyours faithfully,

53/
(PSN Murthy)
Sub-Divisional |0fficer, Tele
Amalapuram - 533201
Phones 21200

Copy tos?

1. Sri G.Suryanarayana, Wireman, Telephones, Siddafdhanagar,
Rajahmundry. Near Sarangadharametts, D ,No,63=4=17~RMY,
He is once again directed to gpear before the DM&HO, XD
on 10,1.96 for medical checkup without fail.

2. @1, Tclecom, Rajahmundry £/£/0/1

3. DE, Telecom (MtgeP, Rajahmundry £/f/o/1i
4, Sy.AD (Pay&TA), o/o the GM.T, RMY: for informatton.

///TRUE COPY/// -
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L

with originalsfrom ®1l.No.6 to 9. Sri G,Suryanarayana,

TELECOMMUN ICATIONS

Regg.Post

DEPARTMENT OF

Prom: 1o

Sub-=Divisional Officer, The District Medica

Telecommunications, Heal ther Officer,
Amalapuram- 533201, Kakinada.

No. E-3/LM, PU=W1/95-06/12 dated 19.2.96

Sir, '

‘Sub: Referring the case of Sri G,Suryanarayan
Telephones transferred from Rajahmundry
puram Telephone Exchange.

MV

o

1 &

h, Wireman
ko Amala-

Ref: This office lr.No.E=3/1LM.PM/90-96/341 4dY, 5.1,.96,

Kindly refer this office letter cited above 3
Suryanarayana, Wireman-Telephones who has been transfe
Rajahmundry to Amalapuram Telephone Exchange extended
on medical grounds for the following periods:

 25,10.,95 to 23.11.9
24,11.,95 to 8.12.95

1, EL on MC for 30 days w.e.f,.,
2, Extended for 15 days "

3. " 1/2 pay leave

for 15 days " 9.12,95 to 15,12,95
4, ~do=- 10 days " 16.12,95 to 25.12.9
5. wdQw 20 days ™ 26,12,95 to 14,1.94
6. =30~ 10 days * 25.1.96 to 24,1,96
Te ~dO= 20 days " 25,1.96 to 13,2.96
8. ~do- 15 days " 14.2,96 to 28,2.96

The medical certificates issued by Civial Ass

¥ G,
rred from
his leave

5

istant

Surgeon of Govt Distt HO, Hospital, Rajahmundry are herewith sent

Wireman-

Telephones is directed to appear before you for medicpl checkup
on 26,2,%96., Hence, vou are reguested to kindly checkup the

official and intimate the genuineness of his health.

The medical certificates enclosed may please
after verification alongwith the medical certificates
this office 1lr.No.BE-3/LM~-FPM/90=96/330 dt, 6.,12,95 and
LM.PM/90~96/338 dt. 27.12.,95 without fall as the same
for settling the leave case of the official,

Yours faithfulll

Sd/-
(PSN Murthy)

be returned

sent vide
lr 0N00 E-a/
are required

Yo

SDO, Amal apure*m.

Copy tos

1, “,Suryanarayana, Wireman, Telephones, Siddardha Ngjgar,

Near

Sarangadharametts, D.No.63-4~17-RMY, He is once again directed
to appear before the DM&HO, ¥D on 26,2.96 for medical chekcup

without fail.
2, @, Telecom, Rjy £/f/o/i
3. DE, Telecom (Mtce), Rjy £/f/o/i
4, 85r,50 (Pay &TA), O/o & T, Rmy for information.

///TRUE Copy///
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ChaCliup,. PR ¢ ‘ ;

Subt=~ Rafering for madical check up = Reguesting ¢t

L !
- | $p] -
- ;o ) ’ 0) ': 6
: , VA w v d
" Froms ! % ‘E‘ g 2 |
‘G. Suryandrayapa, -"--“;' o b
Wire man, Telecom, ov i
(on Transfer}, - (TE I 4 ;
Sidhardha Nagar, ;l\rn»w-\ CJA? DL [ Q(t) o) . i Ey
KAJAIEUNDIRY o 7 E IR
? :{: (%} !n
Te b i3 -
The Suu-DiViinnal Officer, >~ ¥ : g :
Lelacum, . N \ ': E | .
AMALAPURAM. . l X :‘ '!‘ \ ‘ L ‘t_:ﬂ % : ‘.E 5
: P L UL ; Pt
s W Ao ar ‘. iﬂ?,*"’ e é?‘fw“‘ﬁ @ J ‘E I »
'sir, e

gtve mipimuw sufficient time in order to attend

befora m & HO, KD = Regardinag, h

Halz= Your letter Nao. b-],’hd-?.ﬂ-lm/95-96/12th at Amdlapu:am

Che 15 2690,

1 - e -

I hLU.lLlJ .n.; Lo submit that 1 wasg. di:ected vida ths

abaove r«*xe";rod' lettox to }attomi ke fore m & Ha.0 fo: ma Jtcal

Bov yaur lectm: wag ih receipt ‘at about 1345 d:a.
26420 967 whic n dutativn of time 4s not. at all enough ta
"ar ryot.t ynu*, orders, i e ;t:n

o

Emven | hen after contacting and contnn g w‘it"h'ﬂ:he

adyise of f:ri.Y.S.l\-.Mqﬁt"r, 5¢5.,0/n 5,0, O.xula‘mn, Amnal
at Phone N0,21200. I went on 27.02,96 for apoearing be

i
!

D. & .0 KeDlaceorlingly, 4 : A \,

F]
5;
7

dok It is lqmnt th 't Lhe DMe & 11,0, 12 on c:arnp

Amdlapuram rnd T wdited till ewning and r?tumad baCk- i}

Also fhe 0/0 Daie &HLO Cificim.s told me tmt I m
be once ayain be di:ected duly with out wM.Ch them is
pousibility to me m:.dically check.

Therefcrs I request yocu six to kindly exemine ¢

apuram
fore

tio
i

uiat

no

photostat copy of the covar of the ahove letter to sat afy with

the zocgon stated above ana there by a date way be gi

sufficiently in advancu enakling me to caxry cut your
) ' : ' i ]K

Thanking yuou Six, )

RAJR TAUNDRY, |5 - Yours fa"t hialiy,

Dty 23«0 2=2996. R E( Sum O

-l
<
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s

(GoSURY, ARAYANA o

n

orderg,
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But to my misfortune the L4 & H.U wBs on camp, and the

kP

same ‘matter was comnunicatad throunh a letter dated .8, 2, 1996,
In which lctreor Y also requentad the SDO Telecom to be kind anough
to direct me at leart giving sufficient time enabling mo to

t:avqxl and :anuh be{’orn D.M and He QO in Cima,.

75

i

i .
I t{'%' ’hc.vo 'my direct:ion.

‘ Huc sir, I \mvu

v

|‘l

But thore after

.1pma.1f1d “ww cinma to ordcg‘ ‘kind y foz

payxmaht of my pay and allocsnaea stomged’ since Pecembher, 1995..

for 'p rmwcm.

th'"'i Hf‘l;'bhq Coantral Adirdnlzoeatd:

f.q\ﬁouzrabJ 9 order,

l

,? M'hﬂ

'A photo stat vopy ot tha gawn

-of yrmr reacdy rnfqmnce am' k:4nd I 5L, P
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'
.1.3'.1.1:6 m~ttova,
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1
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all wdnt"es sane tj nning duJ.y nwy Leaws 8g -ab.ch I am’ having full

lnnqth f Laave at any credit,

i;!.e;

"¥or kine act of which L 8!--:1 1l evor :éu\ciin ar‘n:r»'rul.
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Yha General Mnnacer,
e deaon,, .
Radio@dwanie o )

L ; .

Subi= Runuuut for OrHary for uffﬁct!ng of pmy*& Allu&'
atopued since Dw:umhex, 1995 Regaxdinq.

s@Ls= Crdars of tha Hon' blo 'L:lbutwl W(,)/(.1.5/ 1.280/35
(be 2302496, i

i bl

L numbly bag to submit for favour of your kine porusal

that

Tr have spnlind Leave on Madlcal Grounds w,oef. 25, 10.95,

[ :

Aftorwards T wae dlrected to spoear bafora BN & 14,0, Kakinadaii . °
tor Mmedical ehockup on 15,17, 1905, ‘

Accordingly © attenced,  @ut ! could not joln at Amalipuram §
o the costbowning Yoy on raceeunt of .’LJ.E'J.h.-*f-*' “mE Y seer ’.-.'J.u.‘:h'.'(.g.ltihn
Sovermmont Hoapdeal at Rajaqmundry, ?'\"_'f:o.l‘v:‘-):r‘.‘.—njnﬁrq rae. A rr:y
out pabdont chj.'r.r‘ the Moddecal nificor, Cwwoerament l:ist rict Hnsgﬁitm,
Eeniomand ed Leave and Fasund o Madfcoel Qoeuds lcaee tn t-.h!-it,‘ _o‘x;t::nnt:.
Slnca than 1L am attfam*i'm the Gavernmint fnaﬂrit"l at |
Rejahmundyy ond as ver the Mn«?i(‘nl oplrion and rec ur%mcnaatioqi
of Lha Clvil Agqistant Surqoon. I am arnlyfnv for JUPV Im %a
suma grourds,  But mepn whilefaquin 1 wae KUfer"” for. Mndiec.
Y sheele nn Alrecting ncjto attond bofore DM & H.0O, Xakinada On'.é

.

. 1
5141990, Aceordingly T attenand bul tha LM & H+0 13 on camp.,

witl evoning 1 was thero at ths <ftice wund :e':uxn&d' whicl matter
P ey A aaned t.'nr»':ruuh' , 'I'c,;:.-.)g.{rmn. Lot un, i wls again ”
LLECGLLNG C0 antend aiora LM ‘o He® on 26,1.1996, For wl"i.dh
Loapdded for advence of Toh & Lo 1n advwences  Bus I couldinot |
b pade T.o advance in time, uenca having been unible to go with.
out money for :ntnimum exnunc;‘..‘.:ue.. I expraasaed nmy j.nabtldtyg
through « Jolegxeuu. -
Subrog qu,ﬁ,y, I;i:a}ms aguln ordered o appest on 242496
before D.M & H Oﬁgxﬁwﬁnﬁda. TV g time the lottar was in receipf
B to ma on “Gthﬁ»Eﬁb'QE m* 1’4’ Hupxs.,ﬁand the timﬁ;lq%@ behtr
A8 et o Annutil iont Lo ru,‘h dkinada cn tha. Shlh@&anAﬂ*i
s Shaere F’quijnf\“’il'ng this to 0/0. DO Telecom, Amalar
by mhona, and u\ff't'f having hoen arw_}f_,o(‘g by them te ett

Dol & HWO kakinaaa the next day 1.e. m 274241996, ‘I 1. ] ’
moved to kakinada for appearing before DM & H.O far Medl
o hitckun, - ' . n t

; ' *
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©f this Dispensary vige gdentity Caza No ¢,
is suffering from ?U o -~ T b : :

. 4

=-=----.__;.... ' s e 1--..'—-;..--—

iy | ! estigation/Diagnosis,/Indoor rEia -

th:nt sre not available at tha Dis;aensaxy : i; : 1 t '
;-H.T}",.. i! “rgl is invitbd inf this ,c’o;ﬁé&fﬁi!oh;to 1m .? “ .
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G.Suryanarayana,
Wireman, Telecom,
Sidardha Nagar,
Ramdaspeta {(PO),
Ra jahmundry,

To

The Chief Medical Officer,
Incharge, P & T Dispensary,
Rajahmundry.

Sir,

Sub: Submission of available details for opinign on

health certificates - Regarding.
Refs Your lr . No,PTD/Discp/'@/96-97 dt. 24,4.96,

L LI

As desired by you vide your letter cited supra

in

reference colum I Imm herewith submitting some of the Diagnosis

and prescription papers given by medical officer, Govt Huirs

Hospital, Rajahmundry.

Enclosures; 1, '0OP*' Chit of Govt Hospital dt, 16,12,95.,
. 'OP' Chit of Govt Hospital &. 26,12.95

2

3. Diagnosis ané prescription dt. 25.1,96
4, ~do- ~30~- dt. 29.2.96
5. '0OP!' Chit of Govt Hospital dt. 3.4.96
6

. Phtitostat copy of P & T Pispensary book o
entry dt, 6.4.96.

The same may kindly be considered for favour of
action and recommendation.,

Thanking you, Sir,
Yours faithfully,

Rajahmundry 54/~
Dateds 30.4.96. (G.SURYANARAYANA)

///TRUE COPY///
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CENTRAL ADMINISTRATIVE TRIBUNAL ~

AYDERABADR BENCH : HYDERARAD.

8,3, Nﬂ.g@’;)q(.'

T.A. NO.

o—%,

DATE OF DICISION |~

()JPMM ‘ (PETITIONER (8) -

N Y

t ‘-‘S? &n\amxfw\q Qm ADVOCATE FOR THE PHTITTONEI

()
VERSUS
i, RESPONDENT (S)
My e w\  Dadd oy ADVOCATE FOR THE RESPON-
e , - DENT (8). : :
I'Q ) | - s . \
: . P b ' B U
THE HON'RLE MT . RO\%O\‘TM - W\ LB—
THE HOW'mLET T
1. Whethﬂr Revorters of local papers ma§ be allewed| to see
the Judgfmnnt ? :
. et
2. To be referred to the Reporter or not 2 -
‘3. whether their Lordships wish to see the fair copy of the
judgrment ? S ‘ —_—
4. Whether the Judg-ment  is to:be circulated to the other
Benches 72 : - . ) [

» .
s . ) . \ : .

Judg ment delivered by mon'ble BE e

\'Y‘(@f)




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

AT HYDERABAD
okkk

0.A. 862/96,

Gudala Suryanarayana
Vs

1. The Sub<Divisional Engineer
(Phones), Sanchar Bhavan, -
" Rajahmundry.

" 2. The Sub-Divisional Engineer

(Fhones) ,Amalapuram.

3. The Divl.Engineer (Telephone),
(Maintenance),Rajahmundry.

4. The General Manager,Telecom,
East Godawsri Telecom District,
Rajehmundry.

Counsel for the Applicent : Mr. 5, Remakrishna Rao
Counsel for the Respohdents s Mr. K.Ramulg,Addl.CGSQ
CORAM :

ot 4

: HYDERABAD EENC

Dt. of Decision

.. Applicant.

.. Regpondents.

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN,).

3

H

: 01-00-36.




-l
ORDER

ORAL ORCER (PER HCIK'ELFE SHRI R.RANGARAJAN : MEMBER

Heard ¥r.S5.Ramakrishna Rao, learned counsel
applicant &and ¥r . M.,P,Ali for Mr.K.Ramuly, learned coun
the respondents,

2 The applicant was transferred from Rajahmun

Apalapuram. But he had‘not carried out his transfer a
filed 0A.NO.1280/95 on the file of this Bench chadleng

A

{ransfer order . That OA was dismiséed: vHowever the &
arplied for medicel leave on 10 cccasions as indiceted
of the GAk; it is statcd that the pay sf for the above
though he has got leave to his account has not been pa

that period as leave due to him on medical account.

3. This CA is filed praying for a direction ta
respondents to grant leﬁve applied fer the applicant f
25-10-95 tc till date and to pay the salary and allows
as per his eligibllity. |

* [ EN-IVIR Y

4, The respondents a@e\%i]ed the reply. The 1

not very clear whether the leave applied for can be gj
if medical certificate is produced. The learned counj
respondents submite that during the period mentioned i

of the applicant he was on unauthorised absence &énd th

authorities found him fit during that period.

(DN, )

for the

kel for

Ary to

nd he

ing the
pplicent
in Page-2
spells

id treating

the
rom

nces

eply is
anted are tot
el Tor the

n page-3

e medical

Hernce the leave

was not grented, The learned counsel for the respondgnts when

,
questioned whether the respondents will grant him leaye:} for the

period he was certified as unfit by the medical authoi
oy

"ities either

T TE
of the P&T Iispensary or the State Government Dispensgry (DMHO)

the learned counsel for the respondents could not give any

satisfactory reply.

LI




5 In view of the above circumstances, I—feed
i

»
-
1]

ean be disposed of as foilows:-

R-4 should look into this case of granting

U

to the 10 spells indicated in page-3 of the 0A. If he
valid medical certificate issued either by the Doctor

ispensary or the State Government Doctor (DMHO) |

%)

P&T
should ke trested as leave due to him either full pay

leave as per his eligibility. He should be paid for |t

copy of this order.

6. The 0A is ordered accordinglyr. Nc costs.

the 0OA

leave
has a
in the
hat period
orVCOmmpted

hat period

within a pericd of three months from the date of recelipt of a

N

(R. Rangarajan)
Member (Admn.)

Lated : The 0lth_October 1596G.
Toictated in the Open Court) ﬂ?WTA%}'

> & {3

n
O
H




¥

.‘40&

0.4 ,380,869/96
Copy to:

1. The Sub Divisional Engineer,
(Phonas) Sanchar Bhavan
Ra jahmundry .

2, The Sub Divisional Enginaser,
(Phones), Amalapuram,

3. The Divisisnal Enginear,(Telephona),
(Maintainance), Rajahmundry.

4, The General Manager, Telacom,
East Godavari Telecom District,
Rajahmundry.

5. One copy to Mr.S.Ramakrishna Rag, Advocata,
CAT,Hydarabads

6+ One copy to Mr.K.Ramulu, Addl.CGSC,
CAT,Hyderabad.

7. One copy to Library,LAT,Hyderabad§
8. One duplicate copy.

YLKR
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